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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BENCH , NEW DELHI
E.A.No. 44 /2023 IN
0.A. go7/2015
IN THE MATTER OF;
SHALESH SINGH APPLICANT
VERSUS
HOTEL SURYAA, NEW DELHI & OTHERS ...RESPONDENTS
INDEX
S.No. | Particulars Page
. No.
1. ' Reply on behalf of Central Ground water s
Authority.
2. | True copy of the communication dt.12.09.2018
| sent to Dy.Commissioners about compensation é{"
imposed is Annexed as Annxeure —A
a1 True copy of the Compliance report filed by
CGWA in 0.A.No.175/15 and 0.A.No.407/15 is |7 /2
' Annexed as Annxeure-B
4. |True copy of the notification no.
| F8(348)EA/Env/09/2246 dated: 12.07.2010 |17 &
issued by LG, NCT of Delhi regarding ground I
water management, control and regulation which
was transferred to Delhi Jal Board is annexed as
Annexure-C
Through @,
Pl New Dall Gigi.C.George, Advocate
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCIH, NEW DELHI

E.A. NO. 44/2023
IN
0.ANO. 40772015

IN THE MATTER OF:-

SHAILESH SINGIH APPLICANT
Vis
HOTEL SURYAA, NEW DELHI &O0THERS --RESPONDENTS

EPLY ON BEHALF OF CENTRAL GROUND WATER AUTHORITY

MOST RESPECTFULLY SHOWETH:

)

. ‘That the content of para | are the matter of record hence needs no reply.
That the content of para 2 are the matter of record hence needs no reply.
That the content of Para 3 clause ab,c,d,e and f of the Execution Application

are wrong and denied as far as answering respondent is concerned. That as

per direction of this Hon'ble Tribunal an amount of compensationhas been

imposcd on the offenders as payable as per the provision of Section 15 of

the Environment (Protection) Act, 1986 which had already been
communicated to the concerned authorities under intimation 1o Hon'ble

Trbunal vide letter dated 12.09.2018, The copy of the same is annexed as

Annesure-A, %



-

Further a compliance repont had also been submitted to this Hon'ble
Tribunal on 18.10.2018 within 02 Months as directed by this Hon'ble

Tribunal. The same is annexed as Annexure-B.

_‘I'hat the content of Para 4 clause*a’ is wrong and denied. It is admitted that
CGWA was competent authority prior to order dated 18-05-2010 issued by
Lieutenant Governor, NCT of Delhi. It is submitted that vide
DEPARTMENT OF ENVIRONMENT AND FORESTS AND WILDLIFE
notification no. FR(I48VEAEnv/09/2246 dated 12/07/2010 ground water
management, control and regulation was transferred to Delhi Jal Board. The

copy of the same is annexed as Annexure-C.

Licutenant Governor, NCT of Delhi vide para (1) of above order issued
directions that “In the whole of the National Capital Territory of Delhi, no
person, group, authority, association or institution shall draw ground water
through bore-well or tube-well (both new as well as existing and drawing
ground water without permission af Central Ground Water Authority) for
domestie, commercial, agricultural and or industrial uses without the prior
permission of the "Competent Authority” that is to say, the Delhi Jal Board
ar the New Delhi Municipal Council as the case may be .

As per above given provision the competent authomty is DELHL JAL
BOARD AND NEW DELHI MUNICIPAL COUNCIL not CENTRAL
GROUND WATER AUTHORITY so all the directions for secking
permission for extraction of ground water in NCT of Delhi is under

jurisdiction of the Belhi Jal Board and New Delhi Municipal Corporation.
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The contents of Clause *b* of Pam 4 of the Execution Application ure
wrong and denied as far as answering respondent is concerned.That as per
direction of this Hon'ble Tribunal an amount of compensation has been
imposed on the offenders as payable as per the provision of Section 15 of
the Environment (Protection) Act, 1986 which had already been
communicated to the concerned authorities under intimation to Hon'ble
Tribunal vide letter dated 12.09.2018. The copy of the same is annexed as

Annexure-A.

Ihe reply to clause ‘¢’ and ‘d’ is CGWA has already determined the
Compensation and communicated to the concerned authorities. It is further
submitted that the same has been communicated to this Hon'ble Tribunal

and as far as clause ‘e’ is concerned no reply is required.

. That the content of Para 5 of the Execution application is wrong and false,

hence denied, It is submitted that compensation payable as per the
provision of Section 15 of the Environment (Protection) Act, 1986 had
already been imposed and communicated to the concerned authorities under

intimation to this Hon'ble Tribunal vide letter dated 12.09.2018,

I'hat the contents of Para 6 of the Execution application is wrong and false,
henee denied. The compliance report has already been forwarded to this
Hon'ble Tribunal on 18.10.2018 within 02 Months as directed by this

Hon'ble Tribunal.

[hat the content of para 7 is admitted up to the extent that CGWA was a

competent authority prior to order dated 18-05-2010 issued by Licutenant

&
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Govemor, NCT of Delhi notified vide DEPARTMENT OF
ENVIRONMENT AND FORESTS AND WILDLIFE notification no.
FR(348VEA/Env/09/2246 dated 12/07/2010. Therealter Delhi Jal Board and
New Delhi Municipal Corporation are the competent authority for ground

waler extraction.

§. That the content of para § is the matter of records and needs no reply. It is
submitted that this Hon'ble Tribunal has only stated Competent Authority

for permission not CGWA.

9. That the content of para 9 is the matter of record and hence need no reply.

10, That the content of para 10 is the matter of record and hence need no reply.

I 1. That the content of para 11 is matter of record and hence need no reply.

12 That the content of para 12 is matter of record and hence need no reply.

13. T hat the content of Para 13 of the Execution application is wrong and false,
hence denied. It is submitted that CGWA after caleulating the compensation
informed the concerned authorities and the same has also filed before this

Hon'ble Tribunal,

14, That the contents of Para 14 of the Execution application is legal hence

needs no reply. But the applicant be put to strict proof thereol.
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16. That the answering respondent prays to this Hon'ble Tribunal to venly the

| 5. That the contents of Para 15 of the application needs no reply,

credentials of the applicant.

Reply to Grounds and Limitation

That the answering respondent has complied whatever the directions passed

by this Hon'ble Tribunal to the answering respondent.

Reply to Praver

That nothing survives against the answering respondent as the directions for
calculation of Environmental Compensation was done by the answering
respondent and same has been conveyed to the concerned authorities and

tiled before this Hon'ble ‘I'mibunal.

PRAYER:
It is, therefore, most respectfully praved to this Hon'ble Tribunal that the
execution application against the answering respondent may kindly be pleased
1o be dismissed.

Responde

CGWA
ViNOD OHALIMDIY:
Adminduiralo?
Cantral Ground Water Authority
Govemment of india

Mirdsiry of Jal Shakil
Dapartrand of YWaler Resources, AD & OR

Through ™™™

Gipi.C.George

Advocate

Standing Counsel(LJOI)
Ch.No.457, Lawyers Block
DHC, New Delhi
gigicgeorge.advd2(@yahoo.in
M-9810625315
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v CENTRAL GROUND WATER AUTHORITY
[Comsttuted under section 33) of Environment (Protection) Act. 1586]

Gallery Mo, 18711 Jamnagar Houss, Mansingh road, New Deihi-110011
Phone. 1307 2500 Fax-11302051,0 mail: ggwafPric in
No. 22-205/COWAJDA-175/2018 = | 751} Dated 12.09.2018

To

mmmﬂm ]

Govt. of NCT

District New DelhlNorth Delhi/North West [West Delhi/South West/
South Delhi/South East/Central/North East/Shahdra/East Dalhi.
Delhi/New Dalhi.

Sub: Directions of Hon'ble NGT, New Delhl dated 14.8.2018 in OA No. 175/2015 in the
mﬂmmnﬂnwmmmnmnﬁlﬂmnw
21.8.2018 in OA No. 407/2015 in the matter of Shal Jesh Singh Vs the Surya Hotel and
Others = reg.

Sir

Piease find enciosed herewith the copes of orders of HonBble WGT, New Deitv cated
1482018 in OA No. 1752015 and dated 218 2015 in OA No. 407/2015, for filing compliance

reoorts b your &l 0 the Hon'ble NOT In the capacity of "Authorized Officer’ as oer the timelines
Faed,

The Hombie Tribural under ordery cated 14.8.2018, directed the Fespondent Hotels to
inform CGWA the tme and guartity of ground weter extracted and on having recerved the
application, to Gecide the same in accordance with law within one month. The HonDle Tribunal
under order dated 2182018 directed COWA to determing the amount of compensation payabie
tor excess o Megal dramal of ground witer.

As per the Provisions of Section 19 of the Emvironment (Protection) Act, 1986, the
maximum fine prescribed for any failure in compllance or contravention of the provisions of the
At is Fx. 1.00 Lakh in respect of each such fallure o contrevention, For continued Fallure of
tontravention, additonal fine which may extend to Rs. S000/- for every day after the conviction
for the first such fallure or contravention has been prescribed, The Hon'bie Tribunal under its
judgment!para 61) dated 4.5.2017 in OA No. 4/2015 and Appeal No. 57/2015, imposed fine of Rs.
1.00 Lakh on CISF and BPRD for fallurefcontravention wnder Environment [(Protection) Act, 1966,
Cince the Honble Tribuna!l drected COWA fo detesming the amount of compensation for llegal
ground water withdrawal, fine of Bs. 1.00 Lakh & progosed under Ervironment (Protecton) At
1986 on each of the Hotel, None of the Hotelr have approached COWA with detaily of permitted
wathcrawal [by GMNCTDHD determing the gxcess withdrawal if any. The concermed Depuly
Commassioners are reguested 1o report complance to Honthe NGT 23 per the tmelines furee,
sLprdance with the provisions of Emdronment (Protection) Act, 19856 under intimation COWA. This
has the approval of Chairrman, COWA,

Klndily accord priceity,

Yours Fafthiully,
(V.V.Varthan)
Administrator

Encl: &3 sbove.

Comy to

1. Registrar, Hon'ble National Green Tribunal, Mew Deihd,
(V.. Vardhan)

Administrator
i el
¢ d { Les

J i i Fa=
L i gt
Ihvlr ot ~IE

il *

e
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

A Np. 175 OF 2015
v
10 the matter of; on -Mo T [Tols”
Mr. SHAILESH SINGH - APPLICANTS
VERSUS

HOTEL JAYPEE VASANT AND OTHERS

«RESPONDENT(S)

AFFIDAVIT ON BEHALF OF RESPONDENT No. 10

PAPER BOOK

Short counter Affidavit on behalf of Respondent
' No, 10, Central Ground Water Authority In terms of
NGT order dated 14.8.2018.

ANNEXURE R-1,

Letrer dated 17.9.2018 from Jaypee Siddarth, New
' Deihil,

|

ANMNEXURE R-2,
Letter cated 27.8.2018 from Viventa Ambassador,
| New Delhil.

ANNEXURE R-3,
Letter dated 13.9.2018 from The Leela Palace,
Mieww Delhl.

ANNEXURE R-4,
Letter dated 10,8.2018 from Taj Palace, New Deinl

ADNCCATE FOR THE RESFOROENT ho, 1 —ASDHENDUMAULL KUMAR FEASAD

Place: New Delhl

Date: 18.10.2018
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, AT NEW DELHI

ORIGINAL lPPI..ICAEIﬂH- No.175 /2015,
oA Ne. Gofieois”

IN THE MATTER OF;
Mr. SHATLESH SINGH «APPLICANTS

VERSUS
HOTEL JAYPEE VASANT AND OTHERS «RESPONDENT(S)

SHORT COUNTER AFFIDAVIT FOR AND ON BEHALF OF THE
RESPONDENT No.10, CENTRAL GROUND WATER AUTHORITY, NEW
DELHI.

MOST RESPECTFULLY SHOWETH:

I, V. Vijay Vardhan, aged about 58 years, employed / appointed as the
Administrator, in Central Ground Water Authority, 18/11, Jamnagar House,
New Delhi functioning / officiating at New Delhl, do hereby solemnly affirm
and declare as under:-

1, That the Honble Tribunal under its order dated 14.08.2018 passed the
foliowing directions to CGWA:

"In view of the aforesaid notifications, discussion of the meeting chaired by
the Chiel Secretary of Dalti and the darification submitted before the
Tribunal by the Director (Emaronment), we consider & appropriale to direct
Respandent nos, 1 to & to approach the competent Authority for seeting
permission [0 extract ground water and submit the guantity which is reguired
by them. This exercise shall be done within one montir from 16th August,
2018,
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Further, we direct the Respondent Hotels to inform CGWA the time since
when the extraction of ground water is baing done and what is the manthly
guantity extracted, On having received such applicabion, the. CGWA shall
decide the same in accordance to law within 2 month, In case it is found that
total extraction of water by the Respondent concerned was in excess of the
permissible imit, then the authority is to fake action.

Thereafter a complfiance report in the matter be submitted before the
Tribunal in two months Le. 277 October, 2018. On recejpt of the compliance,
the office is directed to list the same before the Courl, by lsting &
separately.” :

. That In compliance of directions of this Hon'ble Tribunal to respondent No. 1
to 6 of OA No. 175/2015(Le Hotel Jaypee Vasant, New Delhl, Indian Hotel T
palace, New Delhl, A.B. Hotel Ltd, Delhi, Hote! Leela Palace, New Delhi, Hotel
Janpath, New Delhl, Hotel Blu Bird, New Delhi), the following Hotels have
fled their reports on ground water withdrawal which are enclosed as
Annexure-R/1 to 4 with details of Hme since when the extraction of
ground water Is being done and the monthly quantity extracted as per the
details given below:

| March, 2018

5.No.| Hame of the Hotel Tima since when the| Resortad monthly

| GW is being extracted | quantity of GW

Jaypee Siddarth, New|From April 2006 to July,| Average ﬂa’dvi

Deini, 2018(From 2006 to2018| requirement ;
|July- GW  withdrawal| reported [s 210/
| reported from own - well| KLD including DJ8
Is 155420 KL) supplies.

| Vivanta Ambassader, New| From 1998 onwards 40to 50 KLD |

| Delhi. (By Tay) | |

Hotel Leela Palace, New|From May, 2014 to 1,558,618 KL 962

Deshi (NDMC permit dated| August, 2016 | KLD(Average)

8.3.14 without gquantity) l

Toj Palace, New Dethi.  |From Aprl 2015 tol 143 KLD
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3.That the section 15 of the Environment{Protection) Act, 1986, envisage the
following penalty:

Section-15: Penalty for contravention of the provisions of the Act
and the rules, or orders and directions.

[l}vﬂwhﬂ:mmﬁvrﬂmwmﬂuﬂmamﬂmﬂmﬁwﬁwmu
Act, or the rules made or orders or directions Issued there under, shall, In
rmmmmmﬂmmmﬂrmﬁm.b&mmﬂuﬁewﬂ
unprimmummrattmnhlm“ft:temmﬂﬂﬁar:mmﬂmm“v
extend to one lakh rupees, or with bath, and in case the failure or
contravention continues, with additional fine which may extend to five
thousand rupees for every day during which such failure or contravention
continues after tha conviction for the first such fallure or contravention.

{2} If the failure or contravention referred to In sub-section (1) continues
peyond a period of one year after the date of conviction, the offender shail
be punishable with imprisonment for a term which may extend to Seven
years.

The offences/viclations related to ground water are being considered as
economic offences by Judicial Magistrates to imposa fine under Environment
(Protection) Act, 1986 or Environmental Compensation or recovery of
damages under NGT, Act, 2010. The maximum fine prescribed under EPA Is
Rs. 1,00 lakh on first conviction,

The Honble NGT under its order dated 28.8.2018 in QA Neo. 176/2015
girected Ministry of Water Resources, River Development and Ganga
Aejuvenation, that the legisiative framework for policy on penalty will be
Envirgnment (Protection) Act, 1986. Hence this Hon'ble Tribunal may like to
impase fine on respondent Hotels including the above Hote!s to the extent of
Rs.1.00 Lakh or as may be decided by this Hon'ble Tribunal for ground waters
extraction without a valid NOC far such extraction from 31.3.2009 as directed
by this Hon'ble NGT, :

. That the Honble NGT under its judgment dated 13.7.2017 in QA No.
200/2014 passed the following directions:

“There shall be complete prohibition on extraction of ground water in the
critical areas,”
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o,

lfmmmmuamﬁmm&mﬁmmmmas in the
entire Ganga Basin and its catchment area and Tributaries, the NCT of Delhi
is covered under this direction and the prohibition applies from 13.7.2017. If
the prohibition is applicable to over exploited and critical areas within In the
€00 kilometres stretch faling In Segment-B, between Hardwar to Unnao-
Kanpur, necessary orders of this Hon'ble NGT are considered necessary 0
that different authorites may not Interpret differently the orders/directions
under the judgment.

5.That the respondents | tof/above Hotels have since not submitted any NOC
containing permitted quantity of ground water withdrawal are liable to pay
fine under Environment (Protection) Act, 1586, The respondent Hotels are
aleo fiable to pay fine @ Rs. 5000/- per day after first conviction by this
Hon"ble NGT.

6. That accordingly the above submissions to this Hon'ble NGT for Imposing
Fine/Environmental Compensation in accordance with law.

In view of above submissions, It Is respectfully submitted that the
application may kindly be disposed/dismissed with appropriate orders as
deem fit and proper in the interest of justice. The answering respondent may
kindly be exempted from appearance.
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VERIFICATION; '

Verified at New Delhi, on this the 22 day of October, 2018 that the contents
=f the above Affidavit are true and correct to my knowledge. No part of it s
false and nothing material has baen concesled there from.

ik

Eia:e: H:HUDHH. o At
ated: 18.10.2018 ﬂﬁmmm-;
- h“-“aﬂmt
Thrpugh:

(ARDHENDUMOULT KUMAR PRASAD)
Advocats,
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Pas V] __ DELVI GAZFTTE, NATIONAL CAMTAL TERRITORY GOVT.: JULY 13, 2010ASADHA 201902209

(%o 2 af1999) read with the Government of India, Minlstry
of Vure Affairs, Notification Mo. §. O. 148 (E) dated the
1214 Jasuary, 2008, the Chief Controlliag Revenuc
Authority, Pelh bercby directs that M. Supremse Baild-
t.;umruﬁﬂli.rnma.ﬁumn-l.w
L omples, Creen Park, New Delli-1 10016, shall pay 8
consolidated stamp duty of Ra. 749,994 (Ra. Seven lac
Lty nine thowsand ring bundred ninety four) caly on the
aggregats value of thares of Ra. 74,9954 000 for Equity
Lrre U eraficales with distingthve Noi. 5100031 o 10000000

11 b bined by the skl company,
By Oxder,
Of Chief Controlling Revenus Autharity,
vt ol Mazional Capital Territory of Delhl,
R K. MISHHA,
Special Inspecior General (Registration)
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Peglv]  DALH GAZETTE NATIONAL CAFITAL TERRITORY GOVT ; JULY 13, 20I0ASADHA 24,1912 211
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(s ) sTNTET, 1980 {1VEE W 29) Wi T
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mfrs vl iy foreh & TroeTem
% win @ ra TR T W,
v, wie (i)

DEPARTMENT OF ENVIRONMENT AND FORESTS
AN WILDLIFE

BT MCATION
Delhi, the 12th July, 2010

No. FRIMSVEAEav/ 192246, — In exercise of
pawer ¢conflerred by Section 5 of the Environment
Preteciion) Act, 1986 (19 of 19858) read with the
sotification Mo, U=11030/1%1- UTL dated the [0th
September, 1992 and in supersession of directions
fnrugd vide Order Nos FR{I4EVEAEaviO9/14433-
[449] gnd FROMEVEAEay/O0/ 1 4452 14470 dated the
IO Wbarch 2009 a3 well a3 Order Nos, FROUNEAEm
05555352 and FECMIVEAEnw TR/ S83-810 dated the
30th April 2009, the Lt. Governor of the Naticaal Capizal
Territory of Delhl, has lsrued Ansexed directioni vide
prder Mo, F§ (MEVEAEav/ O3 04 1-1061 dated the | 5th
Klay 2010 for groundwater régulation and management
= Dielhi

The direction jtvued as Anpexed are heraby
frablisbend [or infarmation of the pereral public,

By Order and in the name of LL Oovernos
of the Mational Capital Territory of Delhl,
SUSHMA JERATH, Dy, Secy.

ANNENLIRE

DEPARTMENT OF ENVIRONMENT
Crder

Dielbi, the | 5th May, 2010

Sul : Direction under section 5 af the Eovironment
| Protection) Act, 1986

FE, (MIVEAEnv/09,—Whereas, the Ceatral
Crowermmend has authorized the Lisuienant Governor af
the National Capital Territory of Delkl vide notification
S0 467 (L) dared the 10th September, 1992 to exercise
power wnder section 3 of the Eavironment (Protection)
Ait, 1986 for the National Capital Territory of Delhi and 1o
inaie directions thereunder, 1o any person, officer or any
wuthorisy for the closure, prohibiticn or regalstion of any
SPErAton of process of soppage of regulation of the
supply of electricity or water of sny other serviced,

And wherens Delhi Jal Board constituied under the
[ecthi Water Board Act, 1998 (Delbi Act 4 of 1998) n dealing

2764 Nflo-2

with wster supply petwork of drink ing. domestic. ndustrial
snd commercial water in the National Capital Territory of
Dehi,

And whereas contlrued abstraction of groand warer
has fed to serve depletion of pround waber resoarces;

And wheteas non-restricted and non-regulated
abutraction of pround water has serious loog term
envirpamental implleations;

And wheress over abvirection of pround waler can
reault in drying up of ground weter resources snd may also
affect water quality;

yAnd whereas Centrul Ground ‘Water Authority kad,
in the year of 2004, notified the South and South-West
districts of Delhi as "Motifled Areas™ ind impoied
probibition aed restriction in those districts on the
construction and inttallation of any structure for
sbstraction of ground water resousces to avoid furiher
depletion and delerioration in water quality in ihe waid

diztricty;
And wheress through, another potification in March
2004, Central Oround Water ity has notified East,

Hew Delhi, North-East, Morth-West and 'West districts of

"Diethi as over exploited sreas needing regulation, snd

registration of ground water abstraction strociures in these
kow, therefore, in exercise of power conferred by

sectica § of the Cavironment (Protection) Act, 1986 (29 of

1588) reas] with the Minstry of Home A Tir, Government

of Indin Motification 5.0, 657 (E) bearing F.Mo. U= 103007

8l- UTL dated the 10th Sepiember, 1992 and In

superseniion of dircctions issued vide Order Moa. FR4EY

EAErw TS 1441 3- 1445 | and FE{J48)EATn 09T 4452-

14470 dated the J0th March 2009 as well an Order Wow

FRM Iy EAEmTi333- 502 and FEOMIYEAEmTHILL

£10 dated the 30th April 2009, the Lt Governor of the

Maticaal Capital Ternitory of Delhi , hereby s the

following directions, namely.—

(1} Inthe whols of the Mational Capital Terraory of Defhl,
"Bo perion, group, suthority, sisocistion or instiution
shall drow pround waier trough bore-well of ube-
wll (both mew ex well 53 onsting snd drowing pround
water without perminsion of Central Ground Water
Authariny) for dommcstic, commercial, apricultural and
or industrial usey without the prior peemission of the
“Competent Authority™ that i to say, the Delhi lal
Board or the New Dalhi Monicipal Council a3 the
case may be

@) The issue of grant of permivsion for borewsll/
tabewell shall be dealt by Competent Autharity
through the Deputy Comminsioner [Revenat) of each
revenus area, GNCTT, who is heretry appoimed o
“Authorized Officer™ for the purpose of regularion
of ground water development and management m
he Fespective fevenug reas under the jurisdiction
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The Deputy Coeunissioner (Revense) of cach
revenue ares, GNCTD, wha i the Oificer,
ore further delegated with the power of dealing with
other iwues such as checking viclation and sealing
iilegal wells, launching of prosecution against
offenders sic. including pricvance redressal reisted
wp—mndmu.hldummthﬂnud
the Advisory Commitize.

As Advisory Commitee in each nine revenue arcas
of the Nattanal Capital Territory of Delhi is hereby
constituted under the Chalrmanship of the Depaty
Commitsioner of cach revenue area comprising of
the follgwing embers

L. Deputy Commbshoner (Revenue], @ Chairman;

of concerned revemes ared
2 Dircctor (Panchayat) ; Member;
1. Chief Engincer nominated by : Member,
Diclini Jal Board

4 gmmﬂﬂﬂmﬂﬂfnﬂ i Miemnber;
W ater Board, Mew Delhi

i w:fhﬂlm 1 Member;
having jurisdiction over the arca

f Fepresentative of Department ¢ Member;
of Environment, GNCTDDPCC

7. Representative olpeputed KOO 5 hember.

mhdmmﬂmﬂlﬂmm:ﬂmmh
mnnﬂhmuhrnpwhulumnm#u
Fmdwmnpumﬂdm&m

mmﬂmmmmmddﬂ '

ta the Deputy Commisslener for Fariber
considerstion asd eaforcement. Only the
recommended groundwater boring cases shall be
forwarded 1o Competent Authority for grast of
pErmEAin.

o emergent violation cases such a3 illegsl
poundwater drawl, the Authorized Officer, subject
tp i satkifaction, shall ensure the discontisuation
of the seme by the seizure of érilling rig, sealisg of
isbewellborewell if 5o construcied and also
disconeection of electricity supply 10 the energiaed
nabewel] even it is through DO sets, without walting
for recommendation of Advisory Commitiee,
However the details of such action shall be placed
by the Authorized Officer in the mext Adviory

. r

m

(L

(D

If any person, group, suthority, ausocision ef
institution, intends to drew ground water frough
bore-well or tube-well(both pew a3 well 21 evisting

-and drawing ground water without permiason of

M&MWMAMLMMH:&
permission from Competent Authority, Such

shall be obtained trough sabeission of
an application to Zonal Offices of the Compatent
Autharity, in the form specified by the Competert
Authoricy.

The Executive Enginect of the Competent Author ity,
mﬂhmmﬂﬂlmm
case, based on the facts on the grousd, to D
concermed Deputy Comminlorer (Revenue) of tie
reveoe area who shall isiue ordzrs in the light of
the recommendations of Executive Engmeer of fie
Competent Authority snd the Advisary Committee.

If the plot size of the bullding I3 miore than 200 55
nﬂm.mtpumimumpmdﬂwwﬂ'ﬂu:l
barewell or tubcwell (both pew s well 33 ealating
gind drawing groundweter withowt permission of
Central Ground Water Authoriry) shall be subjec 10
the condizion that the occupier of gwner af the sald
plﬂrl;mﬂh;ﬂull install rain waher harveiting

:;rmlnnwhln‘ldh;.

Thplmhlhnh&ﬂpundummh
porewel] or tubewell (hoth new as well s euistieg
grd drawing pround waler withoul permiziion of
Eﬂﬂmmﬁmthmﬂﬂ
of industrial use shall be wubject & the coadition
that the concerned person or authority shall fastall
the rain water harvesting structure, and ghall casurs
reuse of the water in horticaltare of coaling or toilet
fiushing, et after proper treatment of waste waler of
say other suggestions given by the ponocncd
Advisory Commifiee.

Each of the Advisory Commiztes n additson 1o thes
shave mentioned statutory duties, will inform Delhi
Pollution Contrel Committee about any watet
pnﬂﬂhﬁwh;.hhuﬁiunlmﬁm
tube-well or bore-well $0 that, necemary actica may
be Inltiated under the provision of the Warer
WﬂMHIM!MINL

The permisslon of barewell installation far
agricultural purpese may be granted 1o grouise
agriculturlats by the Advisery Commirtes wnder
concerned Depury Commissioner (Revenoe) bused
on the recommendation of Black Development Dzt
and igathn mnd Flood
Control Department, Govt. of N.C. of Delkl

N
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i Amy sinlsion of the sbove dincctions shall be b i
pusdiabie under secthon 13 of the Faviroamen: we o, g, fefren wfe (mpwaion)
SOCIETIES
[y Uipder aned T the Nasme ol the Licutenat Governor TSI ATION
Nathonal Capital Territory of Delbi,

s = Dethi, the Tih July, 2010
DHARMENDRA, Secoeimy (Fairomucnl) e F. 61 NS ELCoop/PL fike TH9—n cxercie
powers conferred by sub-section (1) of scction  of
4ot g dras wrwn afabrt wmoperative Socletes Act, 2000 (el Act J ol
}Wl timﬂhhm{'qh”mﬂ{
wfersparm Dhethi in pleased 1o mppeint Sh. Har Narain Meena, Adhoc
feeelt 7 "'FF: i DARICS as Assbitant Registrar Uooporativg Socwise

Mhedhi, ter wunist the Reglstrar in discharging ks dutans end
WV o 14) RSV LT OTPR 1049, —  [unctions under the aforesaid  Act wizh effect from B
< s pwmera, folt rer wfiebrd sffien, 2000 dae be avumed charge of de sald ofTice.

g aifertrmg s w1 3 ) WY aa W T () = My Order and bn dee Maivw of the L Gosgrms
= wfed W T Wl [N & TR wmew e, ol thee “athomad Capioe] Terpaors of (e
o e nesm wEhel a oTvrw el 5. K. FHA, AL Segrrtary (Conys |




